CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

T present @ Hon’ble Mr. Sarveshwar Jha, Member (a)
O ‘ .
L ' Hon’ble Mr. Mukesh Kumar Guptsa; Member (1)

h

o | B Anwarul Hasan Khan,

{ o Son of late M.H. Khan,

f Retired Preventive 0fficer,
i ‘ Grade~I(confirmed) from the
' " pffice of the Calcutta Custons, .
| Calcutta, residing at Flat No.A/Z, .

J
it .
| 197, Park Street, Calcutta-700 017. applicant

J

(E . Lt Vs.

o ' :

) ol Union of India through %

| ) 0] The Secetary, Ministry of .

ﬁ o Finance and Revenue,

i Government of India, p
f Mew Delhi-110 001.

# 2. The Commissicner of Customs, .

: Calocutta Customs,

R Custom House, . ,
J 15/1, Strand Road, 0 Ey
| Calcutta-700 001. . ' - 2
(! N q‘i i’,.r’}“{‘ .
K . ’

y %. Mr.l. Dasgupta, ' "ﬁ
| : Deputy Commigssicner of Customs, ‘-';;, iﬁ
, ‘ ' for ¥igilance Unit, -j' ‘
| ‘ Calcutta Customs, Custom House, . S
i 15/1, Strand Road, o, , -

; Caloutta~700 00L. : Respondants
| : b
. : Far the applicant : Nonhe
Far the respondents @ Ms.K.Banerjee h
o : Heard on : 20.9.2004
Urder on : 30.9,.2004
L] \"

0Q.RDER .

Per Mukesh Kumar Gupta. Member (J)
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